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HIGH COURT FOR THE STATE OF TELANGANA: HYDERABAD 

DATE OF COMMENCEMENT OF THE ‘E-FILING RULES OF THE HIGH COURT FOR THE STATE OF - 

TELANGANA AND ALL THE COURTS IN THE DISTRICT JUDICIARY’. 

[Memo No. 8695/Courts.A2/2020, (Home (Courts.A) 28" October, 2020.] 

In exercise of powers conferred under E-filing Rules of the High Court for the State of Telangana and all 

the Courts in the District Judiciary, the High Court hereby notifies 2" November, 2020, as the date on which the 

provisions of the said Rules shall come into force. 

E-FILING RULES OF THE HIGH COURT FOR THE STATE OF 
TELANGANA AND ALL THE COURTS IN THE DISTRICT JUDICIARY 

NOTIFICATION NO. 15/SO/2020 

ROC.NO.553/SO/2020-e-Filing:- Whereas it is expedient to consolidate, 

unify and streamline the procedure relating to electronic filing (¢-filing) to the 

High Court for the State of Telangana and to the District Judiciary; and exercise 

of its powers under Articles 225 and 227 of the Constitution of India, the High - 

Court for the State of Telangana makes the following Rules. 

fi] 
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Short Title, Applicability and Commencement: 

These Rules are called “e-filing Rules of the High Court for the State of 

Telangana and all the Courts in the District Judiciary”. 

These Rules will come into force from the date notified by the High Court. 

1. Preface 

These Rules will apply to on-line e-filing through Designated Counters and 

facilities provided for e-filing, including e-Service Centres. The rules will apply 

to such categories of cases as would be notified by the High Court. These Rules 

amend and consolidate the existing Rules and Practice Directions. 

2. Definitions . 

24. 

22. 

2.3% 

Action: includes all proceedings instituted in the Court such as suits,   

criminal complaints, appeals, ‘civil or criminal writ petitions, revision 

petitions, contempt petitions, execution petitions, arbitration petitions, 

probate cases and interlocutory applications. 

Administrator: means the Registrar (Judicial) or an sree appointed by 

the Chief Justice for administering and dealing with matters connected 

with or relating to e-filing. 

Bench: means and includes one or more Judges assigned to adjudicate   

upon Actions or the presiding officer of the Court or Tribunal as the case 

may be. 

[Part-II
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2.4. 

2.5. 

2.6. 

2.2. 

2.8. 

2:9. 

2.10. 

2.11. 

2.12. 

2.13. 

2.14, 

2.15. 

Courts in the District Judiciary means and includes the Courts 

established and functioning under the control and supervision of 

the High Court. 

Designated Counters: means and includes the e-filing counter in 

the High Court and e-Seva centre in the Court in the District 

Judiciary and those that may be notified from time to time. 

Electronic Filing (e-Filing): means e-filing as prescribed through the 

Internet (at the web portal of the Court) and through the 

internet/intranet at Designated Colinters, unless the context requires 

otherwise. 

Evidence: means and includes evidence as defined under the Indian 

Evidence Act, 1872. 

High Court: High Court means the High Court for the State of 

Telangana. 

Objections: means and includes deficiencies and errors pointed out by 

the Registry in relation to the Actions instituted in the Court. 

Opposite Party: means and includes defendant(s),respondent(s), 

Judgment debtor(s) and non applicant(s). 

Party: means appellant(s), plaintiff(s), petitioner(s), complaint(s) and 

applicant(s). 

Physical Filing: means Actions and pleading filed as hard copies. 

Pleadings: means pleading filed in support or defence of an Action 

including affidavits, additional affidavits and supplementary affidavits. 

PDF : means an electronic document filed in a Portable 

Document Format. 

PDF/A: means in ISQ-standardized version of the Portable Document 

Format (PDF) specialized for the digital preservation of electronic 

dacuments.
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26: Registry: means the Registry of the Court. 

2.17. Statement of Defence: means and includes written statements, replies, 

counter-affidavits and additional or supplementary affidavits. 

2.18. Technical failure: means a failure of the court’s hardware, software, 

and/or telecommunications facility which results in the impossibility of 

submitting. a file electronically. Technical failure does not include 

malfunctioning of the equipment of the person submitting an e-file. 

2.19. Third Party: means and includes any- person or entity seeking to become 

a party or to intervene in an Action. 

2.20. Working Day: means and includés a day when the Registry of the Court 

is working under the Calendar published or as directed by the Court. 

3. General Instructions 

3.1. On-line e-filing shall be made by visiting the web portal of the Court, 

namely: https://efiling.ecourts.gov.in/ts 

3.2. Except as provided in these Rules, Actions, whether in fresh, pending or 

disposed of cases, will be filed electronically by an advocate or litigant in . 

person from their home, office or other remote location in the manner 

provided in these Rules. 

+ 3.3. Any person who is unable to: access the e-filing porta! would be entitled 

to make use of the facilities provided at the Designated Counters for 

that purpose upon payment of charges if stipulated. 

3.4. Normally the size of e-filing should not exceed 20 MB. In case the file 

size exceeds 20 MB, the Advocate/Litigant should visit anyone of the 

Designated Centers for enabling e-filing through the intranet OR he can 

split up the file into multiple files, each of them should not exceed 20 

MB, to be upload in seriatim. 

4. Steps for Registration 

4.1. Persons other than Advocates: and litigants in person who are already 

registered on the Court web portal will take the following steps to régister 

mb ata beg ee 
eC oCvCo.
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i) Advocates 

a) 

b) 

c) 

d) 

Should visit the web portal (https://efiling.ecourts.gov.in/ts/register) to 

view the form. 

Click the registration link. 

Fill the form with requisite details. 

Submit the filled-up form along with a self-attested copy of the Bar 

Council Registration Certificate or Bar Council I-card (in PDF format 

only). 

ii) Litigants in person 

a) Should visit the web portal (https://efiling.ecourts.gov.in/ts/register) to 

view the form. 

b) Click the registration link. 

c) 

d) 

4.2. 

4.3. 

Fill the form with requisite details. 

Submit the filled-up form along with a self-attested copy of any identity 

document issued by the Government (in PDF format only). 

Litigants in person shall submit an affidavit/undertaking that they have 

not engaged an Advocate in the Action. A litigant in person who 

subsequently engages an Advocate, shall make an application Beater the 

Administrator for transferring the data in respect of the Action to the 

Advocate’s account in. Once the Administrator allows the application, the 

data in the Action shall be transferred in the use account of the 

Advocate. The litigant in person will,not be in a position to modify the 

data of the subject Action, without the permission of the Administrator. 

A login ID. will be allotted on the next working day if the application is 

found complete in all respects. The procedure for registration is set out 

in Appendix-Ii. 

5. Frame of Pleadings 

The pleadings should be clear and concise. Party/parties and third party/parties 

should set forth their claims/averments in separate paragraphs. The statement 

of truth/affidavit of the concerned person must bear his signature. Opposite 

G-484/2.
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party/parties should also file fis/their replies under sequentially numbered 

Paragraphs and heading (such as Preliminary Objections and Objections on 

Merits) 

6. Formatting 

6.1. All the original typed text. material including notice of motion, 

memorandum of parties, main petition or appeal, interlocutory 

application(s), reply, status report, affidavit, documents, will be prepared 

electronically using the following formatting style: 

“ Paper Size: A4 

“+ Top Margin: 1.5” 

“* Bottom Margin: 1.5” 

“ Left Margin: 1.75” 

* Right Margin: 1.0” 

* Alignment: Justified 

* Font: Times New Roman 

* Font size: 14 

Line spacing: 2 

*~ Print: On Both Sides 

+ If any document is typed in a local language in Trail Courts, it 

must be prepared using Unicode Font 14. 

6.2. The document should be converted into Optical Character Recognition (OCR) 

searchable Portable Document Format (PDF) or PDF/A using any PDF 

converter or in-build PDF conversion plug-in ‘provided in the software. PDF/A 

is the preferred format. 

6.3. A document which is not a text document and has to be enclosed with the 

Action, should be scanned using an image resolution of 300 DPI (Dots per 

7 inch) in OCR searchable mode and saved as a PDF document. The procedure 

for concerting a document into an OCR searchable PDF as mentioned above 

and as required in clause 8.1 is set out in Appendix-III. 

7. Digital Signatures: 

7.1 The PDF document shall be digitally signed either by the parties and/or by 

their Advocate. The digital signatures shall be appended on such places on
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“26 

Fi3s 

the PDF documents as prescribed under the extant rules. If neither the 

party nor the Advocate who has been engaged possess a digital signature, 

a print out of the Action shall be physically signed by the party concerned 

and/or their Advocate in accordance with rules and it shall thereafter be 

scanned and uploaded. 

A List of recognized Digital Signature Providers and the procedure involved 

in spending single or multiple signatures is set out in Appendix-IVv. 

A litigant in person or advocate who does not possess a digital signature 

issued by the competent authority can authenbente e-filed documents by 

e-Sign based on Aadhar authentication. 

8. Do’s and Don’t’s 

8.1. 

8.2. 

8.3. 

8.4. 

8.5. 

8.6. 

The text documents and scanned documents set cut in clauses 6.3 and 7.1 

should be merged as.a single OCR searchable PDF file and should be book- 

marked as per the Master Index, duly approved by the Registry. The 

procedure in this behalf is set out in Appendix-v. 

The merged documents should be uploaded at the time of on-line e-filing. 

Screenshots of the manner of accessing the on-line e-filing portal and for 

the filing of the main case and documents including written statements, 

replies, replications, rejoinders, affidavits and evidence in a pending case 

are set out in Appendix-I. 

Once e-filing is accepted, the filing or registration number shail be notified 

to the Advocate or litigant in person. 

In case on-line e-filing includes audio and/or video files, the Administrator. 

shall generate a hash value. 

Special Characters are not allowed while e-filing Memo of Parties and 

Advocate remarks. 

Document Binary File Name Standards 

The following special characters are not allowed in a file name: 

e A quotation mark (*) 

__ « A number sign/Pound (#)
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e Percent (%) 

e Ampersand (&) ° 

e Asterisk (*) 

e Colon (:) 

e Angle brackets (less-than, greater than) (<>) 

e A question mark (?) 

e Backslash (\) 

e Forward slash .(/) 

« Braces (left and right) ({}) 

e Pipe (1) : 

» Atilde (~) 

e A period (.) character used consecutively in the middle of the file 

name or at the beginning or end of the file name. 

File names should not exceed 45 characters in length, including spaces. 

Single space must be counted as one character each. 

8.7. On-line e-filing shall not be watermarked or encrypted. The e-filed 

documents shall not contain any virus, malware, spam-ware, trojan horse or 

the like. All the e-filed documents shall be legible and free of markings, 

track changes or annotations. 

9. Payment of Court Fees/Other Charges 

Court fee and other charges can be paid either electronically by purchase on 

the on-line facility provided by the authorised agency or from the Designated 

Coons provided for the purpose in the High Court and District Courts or from 

any authorized court fee vendor. The Transaction ID provided upon payment of 

court fee and other charges is required to be entered in the appropriate field at 

the time of on-line e-filing. . 

10. Filing of Originals:
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10.1 

10.1A 

10.1B 

10.2 

Originals of the documents that are scanned and digitally signed by the 

Advocate - the litigant'in person at the time of e-filing of pleadings, the 

signed vakaltnama, signed and notarized/attested affidavit shall be filed in 

the Registry of the High Court or in the Filing Section/e-Seva centre of the 

District Judiciary as the case may be within seven working days of online 

Registration through web portal. 

If e-filing of pleadings is made in the designated counters provided for e- 

filing, such documents shall be filed along with the e-filing of 

action/pleadings. 

In addition to the above, if the authority of any other document relied by 

the party is likely to be questioned, such document shall be filed in the 

Registry of High Court, or before the authorized person of the Court 

concerned in the District Judiciary as the case may be. 

The signed vakalatnama, signed and notarized/attested affidavit and any 

other document whose authenticity is likely to be questioned should be 

preserved, at least, for two years till after the final disposal of the Action. 

Final disposal shall include disposal of the Action by the superior appellate 

court. 

10.3. Notwithstanding anything above, the following documents will have to be 

G-484/3. 

preserved permanently:- 

a) A Negotiable Instrument (other than a cheque) as defined in Section 13 

of The Negotiable Instruments Act, 1881 (26 of 1881). 

b) A Power-of-Attorney as defined in Section 1A of the Powers-of-Attorney 

Act, 1882 (7 of 1882). 

c) A Trust as defined in Section 3 of The India Trusts Act, 1882 (2 of 1882). 

d) A Will as defined in Clause (h) of Section 2 of The Indian Succession Act, 

1925 (39 of 1925) including any other testamentary disposition by 

whatever name Called. 

e) Any contract for the sale or conveyance of immovable property or any 

interest in such property.



10 TELANGANA GAZETTE EXTRAORDINARY [Part-II 

f) Any other document as may be directed by the Bench. 

10.4. The responsibility of producing the originals and proving their genuineness 

shall be of the party that has electronically first scanned copies of the 

document. 

11. Access to the Electronic Data of the Action 

Free of cost access will be available to authorized person(s) to data e-filed by 

any of the parties to the specific Action, as is presently being provided in 

pending Actions. This facility shall be in addition to the procedure of obtaining 

certified copies. 

12. Exemption from e-filing 

Exemption from on-line e-filing of the entire pleadings or a part of the 

pleadings and/or decuricrite may be permitted by the Bench upon an application 

being made for that purpose in the following circumstances: 

i) where on-line e-filing is for reasons set out in the application not feasible; or 

ii) where there are concerns about confidentiality and protection of privacy; or 

iii) where the document cannot be scanned or filed electronically because of its 

size, shape or condition; or 

iv) where the on-line e-filing portal is either inaccessible or not available for 

some reason; and/or 

v) for a just and sufficient cause. 

13. Service of Electronic Documents 

In addition to the prescribed mode of service, notices, documents, pleadings 

that are filed electronically may also be served through the designated e-mail 

IDs of Registry officials to the e-mail address of the advocates or parties, if 

available. E-mail IDs of Registry officials. will be published on 

website to enable the recipients to verify the source of the e-mail. 

14. Computation of Time 

14.1, Wherever limitation/time limits apply, it will be the responsibility of the 

party concerned to ensure that the filing is carried out well before the cut- 

   
Off date and tima Tha data nf 2 Bian A We tote cn thee Gate. - SES SMG IMS. 1S Sate OT Shang Wis OS Taken as thal date wi



October 29, 2020.] RULES SUPPLEMENT 

Action is electronically received in the Registry within the prescribed time on 

any working day. For computing the time at which e-filing is made, Indian 

Standard Time (IST) will apply. 

14,2. E-filing through Designated Counters will be permissible upto 16:00 hours 

on any court working day. Actions filed online on a day declared as 

gazetted holiday or on a day when the court is closed, will be regarded as 

having been filed on the next working day. For the computation of 

limitation, on-line e-filing made upto 23.59 hours (11.59 PM) of the day 

shall be treated as filed on that day and the acknowledgement of event 

generated indicating the time and date of filing should be the basis. No 

exemption from limitation shall be permitted on the ground of a failure of 

the web based on-line e-filing facility. 

14.3. The facility for on-line e-filing through the web portal shall be available 

twenty four hours of each day, subject to breakdown, server downtime, 

system maintenance or such other exigencies. Where on-line e-filing is 

not possible for any of the reasons set out above, parties can either 

approach the Designated Counters for e-filing between 09:30 hours and 

16:00 hours on court working days or take recourse to physical filing. No 

exemption from limitation shall be permitted on the ground of a failure of 

the web based on-line e-filing facility. 

However, cases filed upto 13:00 hours may be corisidered for taking up on 

the next working day and all other cases filed after 13:00 hours may be 

considered for listing on subsequent working day after the next working 

day. 

14.4, Provisions for limitation governing on-line e-filing will be the same as those 

applicable to physical filing. The period of limitation for such actions will 

commence from the date when e-filing is made as per the procedure 

prescribed in these Rules.
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15. Procedure for Filing Caveat 

All caveats. can be filed. on-line. The procedure for this purpose is set out in 

Appendix — VI. 

16. Hard Copies of Pleadings and Documents filed Electronically 

Advocates, as well as parties, may print hard copies of all pleadings and 

documents filed electronically for their use in ‘the court or elsewhere. 

Wherever required, the Registry will prepare hard copies for official use. 

17. Storage and Retrieval of e-Filed Documents and Pleadings 

E-filing will be stored on an exclusive server maintained under the control and 

directions of the Court. Each such filing will be separately labelled and 

encrypted to facilitate easy identification and retrieval. The security of such 

filings will be ensured, Access to e-filings would be restricted in the manner 

provided herein above and as may be notified from time to time. For 

continuity of operations, in case. of disaster, natural calamity or breakdown, a 

mirror image of e-filings available on the servers located in the Court may be 

maintained at different geographical locations, as decided from time to time 

by the Court. 

is. Residuary provisions 

18.1. The e-filing made by an Advocate/litigant in person will be rejected if they do 

not follow the protocol mandated by these Rules or practice directions. 

18.2. Subject to such further directions as may be issued, it would not be 

obligatory on the part of the opposite party to accept pleadings and 

documents by email. In such an eventuality, hard copies of pleadings and 

documents will have to be provided to the opposite party. In such 

circumstances, party can be called upon to deposit the charges calculated 

on the basis of the number of pages per defendant/respondent which are 

required to be photocopied. This facility will be provided by the Registry on 

a written reqiiect hainn made hy the defendant(s\/racnandant(<c) mae a 2 Age ee SS
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18.3. The Registry will communicate the objections, if any, regarding the — 

filed, by email/SMS/web hosting to the concerned Advocate/litigant in 

person. After the objections are cleared, the case will be processed for 

listing and the Advocate/litigant in person will be informed by email/SMS/ 

cause list or all of them. 

19. General Caution 

Email is not secure medium of communication. Any communication 

transmitted by email can be intercepted or read by a third party. An Advocate 

or litigant in person seeking to transmit confidential or sensitive 

document/material shall approach the Registry for requisite 

assistance/advice. 

20: Notwithstanding anything contained in the High Court Writ Proceeding Rules, 

1977, The Appellate Side Rules-Rules of the High Court of Judicature, Andhra 

Pradesh, at Hyderabad in its Appellate Jurisdiction, The Civil Rules of Practice 

and Circular Orders, 1980 and the Criminal Rules of Practice and Circular 

Orders, 1990 or the High Court Standing Orders, 2004 to the extent provided 

herein, Hiss Rules shall prevail and the word/terms defined herein shall be 

applicable hereinafter. 

APPENDICES 

APPENDIX — I Screenshots showing the procedure for accessing the on-line 
portal, electronic filing of documents and list of Designated 
Counters. 

APPENDIX — II Screenshots showing the procedure for registration. 

APPENDIX — IIT Screenshots showing the procedure for converting a document 
into:an OCR searchable PDF. 

APPENDIX — IV Screenshots showing the procedure for appending single or 
multiple digital signatures. 

APPENDIX — V Screenshots showing the procedure for book-marking. 

APPENDIX—VI Screenshots showing the procedure for filing Caveat. 

Hyderabad, (Sd/-) 

27-10-2020. REGISTRAR GENERAL. 

G-484/4.
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A Step by Step Guide for E-filin 
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1.1.Introduction 
Welcome to the digital world of E-filing of High courts /District courts of India and this user 

guide will help you with step by step how to efile your case in the online efiling portal. 

Follow this step by step guide and Start E-filing your cases from the comfort of your Office 

and And join the new band of DIGITAL ERA ADVOCATE. 

1.2.Getting Started 

1.3. 

Before starting efiling confirm and ensure the following details: 

You must be a registered Advocate in www.efiling.ecourts.gov.in 

If you are not a registered Advocate, immediately register today in the efiling portal 

by watching our helpline tutorial/manual. 

Jo Watch the Help video __/ manual click _on___this hyperlink 

https://efiling.ecourts, gov.in/help 

Unless you are a registered user you cannot efile a new case 

Keep you registered user name and Password ready. Lets start efiling anew case 

Lets start e filing a new case . 

E.Filing portal www.efiling.ecourts.gov.in 

Type (www.efiling.ecourts.gov.in) in your browser you will reach the filing online portal. 

[Part-II 

  

  

  

ea ee a Nnaer 

3 efiling Application 
Pr 

  

    
  

Guide for ¢ filing in High Courts & District Courts of India. (Poge 1 of 14) Circulated by e-committee,Supreme Court of India.
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1.4. Select your< state> 

(i) by clicking on the drop list (or) 

(ii) by clicking the state directly from the India map 

  

  

  

    

1.5.1 Forgot password : 

If you forget your password or User-Id, you 

can click on the same and can enter your 10 

digit mobile number or valid email id which 

you had registered with e Filing Portal at the 

time. of Registration and then rest your 

password.. 

Tm k eine a tiisiiaeiiars 
Mt a aera 

  

1.5.Login 

@ Type the login id and password 

@ Enter the captcha 

@ Click on LOGIN button. 

  

  

      

  

1.6. Dashboard :    
  

  

Guide for e filing in High Courts & District Courts of India. 

G-484/5. 

(Page 2 of 14) Circulated by e-committee, Supreme Court of India.
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Dash board is the most important page from where you can keep track of the ¢ filed cases 

digitally under two head (a) My e filing status and (b) My e filed cases. Let us see one by 

one. 

1.6.1. My e filing status: 

  

    
The e filing status shows the cases pending for acceptance , the cases not accepted, 

cases which have deficit court fees the cases pending for scrutiny and which are 

defective. There is another wonderful option under Draft where you can store all your 

drafts which are ready for e filing . 

1.6.2 My e filed cases: 
  

Sent lary 

    

  

  

Under e filed cases you can see your list of e filed cases, e filed documenis, deficit court 

feé paid, the list of Interiocutory Applications(IA), the list of Rejected Cases, the list of Idle/ 

Unprocessed e-Filed cases. So once you e file your case you 5 Filing 

can keep track of the case digitally using dashboard option 

without even visiting the court complex. 

1.7.New case option: 
After you login, you will be welcome d by the dashboard with the 

filing menu list on the left hand side . In the e filing menu list 

Click on ‘New Case’ Option under the dash board which will take   

  

you to the form where to file the case . 

Guide for e filing in High Courts & District Courts of India. (Page 3 of 14) Circulated by e-commitiee,Supreme Court of India.
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1.8. Where to file High court /Lower court: 
After Choosing the new case option in the 

dash board page you need to select where GuiGH COURT °° LOWER COURT 

you are going to file the case whether in the 

  

      

High court or in the Lower court . For filing in the High court choose the radio button for 

High court and for filing in the lower court choose the radio button of the lower court 

option . And fill the following details through drop box i.e High court , civil or 

criminal ,Matter Type, Case Type , and whether it is MACT case or not and whether it is 

an ordinary or Urgent matter. In case of lower court choose the State, the District, the 

Court Establishment in addition to the above particulars. 

  

Bi how Case - Wage in ie 

  

de AEREAGD Hd: Neer a BCT ene Cele Tet 

mame cates ces Soar <A 
Feo imme Ucnse = ERE =     1142 EN HY remneemermaepeaeo ott nemo ROOM = FSS Soro riemeeeaet 

Check all the particulars and if it is correct then click on submit button .If you want to 

  

  

make any corrections then click reset button . 

1.9.Filling up of forms: 

1.9.1.Colour coding: 

The next siep is to fill the digital forms generated. Before filling up the forms we need 

to understand the colour.coding used in the forms page which will make our task easier. 

> Blue colour for the form in use and Active : 

> Green colour for the form which is completed or Done . 

> “<= s colour for the forms which are 

¥ Red colour for the forms which are mandatory to be filled up. 

Guide for e filing in High Courts & District Courts of India. (Page 4 of 14) Circulated by e-commitiee,Supreme Court of India.
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Though there are optional forms and optional fields it is advisable to fill up all the details 

because only then you can have a complete digital picture of your e filed case. And don't 

forget that after filling up each and every 

form click “SAVE” and then “NEXT” . 

  

  

    
  

1.9.2. Complainant/Petitioner form: 

In the complainant/petitioner form you need to fill up all the details relating to the 

petitioner. And the fields with red star are mandatory. But it is advisable to completely fill 

up all the details. For example the mail is given as optional .But only when you fill up email 

you can get various alerts to your inbox from the ecourts services. Hence fill up all details 

and click “SAVE” and then “NEXT”. 

Cor pial   nif Petverie: bieraiabnr   

  

      

    

Oigentiausa: —(~ 2 eman; EEL a 

Complainants Pottientrs; | RaWInRA wACHAVA i Mande: tyabngeaie er: 

‘ Ranens?) — MADHAN THANSPORT, SALLAR fe 
Rulon of Comptamern -f tt 

Prazaner witterenne nisms *f : 
Reber Name! ane di 

ete wages 4 
raiuea 4 

Town q 
pene 7 ower 

, 3 
Wards SELECT ween A 

Reksioc: d (oe 
Vitoge: | SELEGT VRLUte 1 

Cazse: ews 4 Se nae aes, 
3 Pouceae o 

Parke Sutin Code: Sever Gotep Srey = 

    

    Se ages 
  

1.9,3.e filing number: 

The Saved Form will generate an e 
  

Filing Number at the Right Top. It can 

  

be noted for your reference.     
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1.9.4. Respondent form: 

The respondent form is similar to the petitioner form and hence fill up all the details 

_ relating to the respondent and click “SAVE” and then “NEXT” .. 
  

i i i i 

  

   S
e
b
a
 

Once Same Coos somes Pane meaty   Se Es ae     

After adding all the details you will get the message as respondent added successfully 
  

    

  

1.9.5. Extra information Form (optional): 

  

  

Ne
 S
e
 

fal
e 

he 
t
e
t
 

  

4 

  

fe
e 

lt
. 

  

Be
 

  

      

If you wish to fill up any extra information regarding complainant or accused, like the 

Passport number,Pan card number, Fax number, Phone number Alternate Address it can 

be filled up under this form. Though this form is optional it is advisable that these all- 

particulars to be filled up as far as possible. After filling up the extra information, click on _ 

Save button and; then Click on Next button. But If you do not want to fill the extra 

Guide for e filing in High Courts & District Courts of India. (Page 6 of 14) Circulated by e-committee,Supreme Court of India. 
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information about the Complainant/Petitioner or Accused/Respondent then directly click 

onthe Next button. 

1.9.6. Extra Party Details : 
  

ne Pecn eee Stees Qpeie es weapetaors 

i t 

  

    b
b
 

j é 

te 
Cy

 
Lat

e 
ele

 
ein

 
Kao

s 

2 i t i     
  

The Extra Party information arises in cases where there are more than one parties 

on the Complainants/Accused side or on the Petitioners/Respondents side or on both 

sides. Though this Form is also optional, it is highly recommended that it need to be filled 

up because once this form is submitted it cannot be modified later . 

  

Note 1 Once yrs sight reas 

  

fie cas mot minh eerre party 

2 tis tetuninecded 10 (ili xin Panny thetalis (hough moat niencatany 

  

    
  

1.9.7 Case Details: 

The Case Details Form 
  

contain the particulars of 

  

Cause of Action Details/. 

Date/ Dispute Place,. the     claim amount, Any Enea See 

Important — Information/ ee alee ; 1 

Subject’ Reason, the ae 

Prayer, Relief ie . : ee ; 

Particulars. : a ,   
Guide for e filing in High Courts & District Courts of India. (Page 7 of 14) Circulated by e committee, Supreme Court of India,
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1.9.7.1, Hide Party: 

Hide party is an important option in Case details form. In case of offenses against women 

and children, POSCO act matrimonial disputes wherever law mandates the protection of 

the identity of the Victim or petitioner then this option should be enabled so that the 

privacy of the petitioner will be protected and the mandate of law can be complied with. 

Hence the identity of the Hide party option enabled: person will not be revealed in the 

digital screens ! 

1.9.8. Act-Section: 
: Fill the details of the Act and Sectian and save the details and then click Next to 

move to the next form . 

  

  

=| Aci} CODE OF Livi PROCEBURE Actgectiont: “ORDER PA FULE 42 & 

Aged rire. 

  

  

  
  

1.9.9.Signing Method: 

@ Inthe e-signing option, there are three options to sign 

@ uploaded and later on e signing Using Aadhar 

@ uploaded using digital signature digital token. 

@ Uploaded and later on e signing using mobile OTP. You can choose any one option 

and then proceed further by clicking SAVE and NEXT . 
  

Gocumeni{s} POF{s} wii bg * inpioades and aiel on ebigned ushig my Aadhast 

uploaded diansity syed using Sagittal Taken 

uploaded aral tala on OVentied usieg mebile OTF 

    

  

pan GING MSS 

  

y GH playedt at the very Same page 1 proceed 
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1.9.10. Upload Document: 
  

  

    Desay Tel Eee ston i r 

HE Bent 28 

po rat pete uL Rie oe cad rete ase wy Eee 

xis + 4 ewes. boc 

+ becrrran rise tplesers bacerieace free Pages” Annies 

ryrres as rs 

2 x 

  

Awwgd nos asthe     

When you havé documents to upload use this option and upload the documents, Choose 

the document type, document title and attach the document file which should not be more 

than 50 MB and click upload. The uploaded document will be displayed. If you have 

wrongly uploaded any document you can use the delete option and the delete it Then, you 

button. 
  

  

Docusnere sai on 

Eoruneds *, 7 Boveri Filly? Economist its eo! Selset Lor arent 

sete 

  

NESTE Misag upload ec tro ony (PU Hp rome man longlhear ba Ab pansies arly Gmy cigte, ciacatem, cpacwe, hyphosc ai cot epi! are alowod), a>, OE 
files ac 303. 

  

    
Slew 1: {enutes : Seca: 

8 Pocummut lave Uploads! es 

Lo feTtine  ScKAnirronnizi0% PLTITOK ct 1-2 

Peritioncery 
GEMM WDOR sdk £3 ach DLL eSH Putab erences ddie neue    

2 VAMALATHANEMA OR_NAR PL TAIATAA pct aoe      

  

EE L72H7 POURS TON 

  

Sued Lat? ut Fen Re     
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1.9.11.Pay court fees: 

For making payment of court fee you can make online payment or through Challan 

payment and upload the challan details. After filing up payment details and clicking submit 

button, then click on Next button. 

  

  

Fee wypes: Saas + Bark Name : SILECT 4 

a ; (Chfan Crerpse? DD! eChattan OE MerBE Stier a 
Fae Amount": fer ehs og & Har: - 

- - * : Chala Cheque! DD eChatan teogisbrus ho D 
Payment Mode § SELECT 4 Dates: 

> Sekzet Panty * SELECT 4 

Upload Raceipt* = Frovie.. Ne Mk stlecied 

NOTE . Please Uiad pei Ihe oflly IFDF ft Haney Mix. teligtn can De $5 enalactes ny. Oy aigas. cnaracens spaces hy state and undeceoes av alla\el } Max POF ine 
se FN 

  

  
  

1.9.12 Affirmation and Verification of CEpliear 

|. Applicani/Complainant/ _Litigant Affirmation. 
  

ApplicandCompiainanuLitigant Afinmation 

AppicontiComplainantl tigant Alanon f u 

  

@ Coe Hin Passo (9FP pias Deen sere yk MOOEE thr eG, 

Mobile GTP: Z : I : @ 

  

    
  

@ Type the Name of the Applicant 

@ Type the mobile number of the Applicant 

® Click on Send OTP button. Then, type the OTP received in the GE number or 

the applicant and then Click on Verify OTP button. 

  

Cecumern eVeritied by Motte GTP a 

Ora Deets 2 GP-S 

    

   

Liming Ramtec 

Sy Lauer s SN 

1 Waews =verttication       
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1.9.13. Advocate Identification and Verification: 

  

Advocate identification and Verificatian 

Advocate idertifeation and Venfication ; By Vite & FTG SAR ME SIG 

  

Tenn 206A! 

  

Rams". ep
 

Menile" + w@
 

Bees eis     
  

@ Ajter the e-verification of applicant, then Advocate identification also to be verified 

accordingly. 

@ Type the name of the advocate 

@ Type the mobile number of the Advocate 

@ Click on the Send OTP button. Then, type the OTP received to your registered 

mobile number and then Click on Verify OTP button. 

  

Decumeant eertied by Mobi: OTP 

mn Mate 2 O2-G5- 2020 23 Fass ee 

Weng Kiobibe <tr a 

Sy Advorate > GURUPRASAS oo 

(2 View ovesicaren     
  

® Ajter the verification of (i)the applicant and (ii) the Advocate, then Click on the 

Next button. 

  

1:9.14. View: 

After filling up all the details, the filled up form details can 

  

be viewed using the ‘EXPAND.ALL” option or click on + to + 

  

view the details against each category. 

  

1.10. Final submit: 

After checking all the details click the option “FINAL 

SUBMIT" 
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a Es 
wr ES 

RS Rpt cee Qeesece  Cperntsna 

   
BB Gene Faing Furn 
Geers Been aoe Qeges 

  

pa betta ele os 

  

eTibeg Deteile 

  

‘Wervatetrew yl! Peltier 

ArrReent Benger tea 4 

Fara remronce + 

betta Trees 

Ay Partai 

+ 
4 

4 

Ease iat 

& Aviaeegas   Agr Meta 

1.11. Submitted for approval of e filing admin : 

+     

  

  
Se see semi tg pe era ee ty ene     
  

After final submit you will get the message that the e filing case number XXXX 

submitted Successfully for approval of e filing admin. 

1.12.Generate acknowledgment: 
You can also generate acknowledgment for filing by clicking on Pending Acceptance 

option in the dashboard. From the files in the “Pending Acceptance option”, find - 
  

My €-Filing Status 

    

  

  

out case by looking into the e filing no, case details, date and time of submission. 

and click on the e filing number of the concerned case as shown below. 
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Pending Acceptance 

FRyISCEER MADER a RRR UREA 

RASA AS SNEWA Ve RERURE SOY 

  

tow Cae PRAGATHE Re Raiutss CHARIRE At Ve ADE 

  

  
    

Then. Click on the e Filing Acknowledgment button 

Now, the e filing acknowledgment gets downloaded 

automatically in PDF form as shown below. 

  

    
  

  
  

EFILING TBST, BALLARI. KARNATAKA 
Acknowledgement 

  
  

   +f See Gute rene PORRCRIC IEA 

  

Pet toner 

Fiescusreseatt 
wae 

Sahar 

feins AgTn 

    Fagrrel Set.ye 

RANRERA A RADIA 
Ras Siar 

Terra Pras KARE TORP INS | “Warfpe tercre Crenviy 

FV ASH GSTRACT acale 

  

SOMREAGuE CoONT 

Gepeceind Dele: Chis2020   
    
  

1,13. Generate Case party details: 
Similarly you can generate the case party details by clicking on the case parties option. 

  

Fishery Decals 

se Rled mer P 

omen eee. 

  

  

    

Linreci hie we ner feats 

  

iba tal sdhomainetaiaten Dire ernie RENE ox, E * 
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HIGH COURT OF JUDICATURE FOR EFILING TEST,, 

COM.EX.(COMMERCIAL EXECUTION CASES) 

Ravindra Madhava W/o RAMAKRISHNA, Aged aba 45 years, 

Resident of Madhay Transport, Ballarl, Bellary, Batlari, Kamataka,, India 

-—-Petitioners 

Versus 

  

    
  

1.14, Logout: 
Lastly, you can log out from the current session by going to the Home in the dashboard 

and then click on the log out icon on the right side top of the screen. 

  

  
1.15.Conclusion: 
Thus you can successfully e file a new case in the online e filing portal which has the 

added advantage of keeping track of the status of the case digitally through Dashboard 

options. So keep e filing new cases through e filing portal and join the new band of 

‘Digital Era Advocate”. 

Guide for e filing in High Courts & District Courts of India. (Page 14 of 14) Circulated by e-commitiee, Supreme Court of India. 
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PTET: maten ee 
Bete aici foto) eee 

ay ec ey IN Le 

iS noe 
Se eau eo aa 
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g a _ Register for efiling for 

“High courts/District courts in India 
eCommittes 

Supreme Court of India 
And Become a Digital Era- Advocate :          

   

    

: a GETTING STARTED - 

Betoré Starting registration keep the folangng details ready 

is 0. Derails of your ‘mobile number, email 1D registered with court database 

@) Details of your bar enrollement number ae 

= (ii) Digital Photo in Jpeg/Jpg format of size of Size. between 5KB and: 5 Ma; = 

(iv) Identity ‘proof (Any one Pan’ card /aadhar card/ Voter card Driving licensef 

Bar Registration certificate formate of size between SKB and 5 MB. 

{v) Smariphoneflaptop with internet connection . 

      

    

  

     

   

  

   
    

  

    

  

* Hick Courts & District Courts 

B eFillsg Application s   QTc ieee (1 aa ie Meee bot cg 1 eames 
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STEP-2 Selectyour< state= 

  

                

       

  

: Enter the captcha ae 

- Click # GET OTP” - = BS 

  
‘Check your registered mobile" aumber ‘and the ¢ registered email iD for OTP. You! 

should. ‘receive 2 separate OTP. in your mobile ‘number and the email Dein: some cases 

et your mobile. number alone, in that. case enter the OTP.     

sie 6: 

E   
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‘Step 9 Upload your Photo and ID = : ee 

  

less. than 5 KB and 5 MB using uae 

"Choose file” option. es 

  
  

  
“Registered successfully ;   
  

You have successfully become a registered Advocate of efiling . 

Welcome to the digital world of efiling of High courts /District courts of india.   Start efiling your cases from the comfort of your office 
      
  

   

   

    

eCommittee 
Supreme Court of India  
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  STEP 7: Two OTP. verification: If you have 

  

    

    

  

  

  
  

  

» Gender — 
Date of Birth (DD/IMMIY 

_ State   

Pia iars eee) ee 

  
  
  

  

Address Line 1 

Address Line 2   
  

G-484/9, 

335)



October 29, 2020.] 

  

"RULES SUPPLEMENT 35 

APPENDIX-III 

ure for : 

Garam ‘ 
in OCR seai ‘chable



  

36 TELANGANA GAZETTE EXTRAORDINARY [Part-II 

There are many free & trial version software available online that can be 

downloaded from internet for creating OCR in PDF files. These includes 

PDF -XChange viewer, Acrobat Adobe, Abbyy FineReader etc. 

Open the PDF file containing a scanned image you wish to Convert in 

OCR Format 

Using PDF- XChange Viewer — free 

3 - ICE Krtarye tireee -12 

Te tal See Coumutt Comme Tete Ane Her eas 

From the main — 

menu, select 
“Open" > 

“Open an 

Existing 

Document“> 

Open any PDF 

Document. 

  

       

        

    

    
    
    
    
    
    

  

He ke tes Beamal | emma 
Wephyrth 

From *he main 

menu, select - 

“Docunent" > 

“OCR Pages”. 
HA AONe 

“Te prewent DAR filsitalsy. {ae wlcchev end nesses 

Pree pared ieahsem 

7 Elelrives Patamjeet Singh is presen, 

deve), san of oamer Som Keskhala Wie. Lae artar Singh 

2 pest 

JSHE Rare Stue arity xen fle 

   
       

brie] fsxgersnn epee at the VAR are inal ca accept o@ LL 

fans Mh 3A. ANS Moca Bde manhood 5 Fee 

fips He | due ada
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Select “Page » 7 . wtie fa manatues 

Range“ ; 
   

  

     

    
     

       

  

faovlaccy 

Select 

“Recognition™ 

or 
weanetecu 

eanwebate 

          

     

      

       

   
        
      
   

rege a    
  panna sume onlay 

irrvermu ssanwel seaarca os 

  

tov eared 

etary eri t pce 

Select “Output    
fue Image Quality 

at least 300 dpi 
   

Weide van Rage lyre 

  

Click “OK*     
Reiet faces monn = DAR ae that el neriptes BL 

me MA ma DT EL we DE Le ule Withee enemys gees sibout ye eel al 

Whe 3 

    Documient in °s tt sorrow or ant oy 
(ams Wa oe 

OCR Format | ae 

i ae ee Hig No, 6f14 donad 3.1.04 

11g. 

Patients fifvewdtapionts 

  

(GUC Ran Siasas eyh cieve Ble. 

Snel Ferg memicsed jo the GAR oe hat an receipt pe OE 

SMD vias TE MTN BERG geet Aeiltue ce narhan on aniailout oa Pov al 

trad ise a 
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APPENDIX - IV 

    

4, Satescrysr 

“2aMT 
4. (nlCode Soluars 
Ss emiehta 

§, COAC 
6. Dearicon 

7. NSDL esGe0 

&, Vsign (verasy2} 
9 Indiag sir Force 

18.080 

EL SISL {Rajtornay ¢ 

42, fadian Ateny 

24-198ign 

44. SDSL Vanteres 

35, Panta Sigs = BD 

Core fun t8 tardies teres 

     

  

UST 
Copricoms) NSDL  ‘Wsicn 

Femme) [eet be 

   
   

   
Procedure for Digital Signature 

1. Using PDF Signer. 

  

Fie Tosls Hap 
2, Select “A single PDF 

  

   
   

  

dociment” or “A tatty en z “Salen the TigtalCeteae | Grate Cottere 
Folder with PDF (D Aande FOF mamet  $) Mskervth FOP comes Curert.carticate wim awed" keved Astiar, Vald 

Lf fin Ste aard Degen ih FUT hanet jonmon Homst Sine 

a: (3) Basowondio open nncrated doomente Dit sqveumnad onthe SHAT 

3. Select Source : : [Coty POF csexnort 

ai anos Benet | 

4. Select Destination tiene 

Z EE Thre stamp dommesd Tine Beare Satins 

Cit oust ers     
Hecmbwr a ODE dorimente ? orien %
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2 ao 

. 3 nate hej at {  Salger your \ } 

1. Select Digital ,, ea ame _/ ; 

Certificate =. Vy kept 
Seed he sta combaxe ured for agts cones / Se 

a ; | Scie {ne Cigtd Ceniieale | | Crente Cuiifcwe. 
5 Windows Coitiiente Store c= <= 
¥ i/ Cuter cottcaln san iusdis Avrach vie uti 2. — your 3 Cotte Suitable on Mescwit Sees i af ‘He'd Cerftcte Savce Finale Visuan 

ame. * Seared tpg Poveervt 0, iscaten t 

Covbome Stee: Gurert Ure [ | Shen exad bos ticaes Micscea? Sire ‘ 

tep 2 = Fi ‘Stow Dist serayer tis: aeodha SHAT é 

3. Click OK aaa 1 catty PF docureset i 

4 ae i 
t Bx chigtes deed i 

“1 PPX dal certificate fe [7 Vintie apteter  Surutrs Appeara. 
    

14 Tet town coset Tine eevrg Soins 

    

  

  

  

  

    

t 

4 
1] brenpe dormer Magee. Vey : 

Cotten idveraion oply Dieta Seriatire fst 
souelta Arpad, bee’ Arradh Vader VP-Aug 14, Settee 

thw Servce Pewte Memuast-icFenned Captegiphe Mueder oil Yemen ng 4 

[remade omtficane spezcatan interrater « ang Tern sqrmane LT.) 

Grats Now lsthoate. Tasce_ 

Step-3 

i car Big ns a 7 j . i 
: ® 

Tie: Too: Heals. 

OF a: J _ Resets fees, ze 
@ fiw fea © Atearwe (DF dsorob Duret cotfkdees auedts Anmh Vedat 
Saeee Tso HB. Cechcare Sercce Frouder: Memeo? 

= Erhexd Sostepatic Pwr rT, Looeten Z 
ret j Racracctt Rory, Ta 

11] Pane ts oper rorya és ; _ Dota egoum bass abirtes SR. renee 

Cezraton Dy} Carty POF coanee \ Sppenae 

me 1 Jatghaetpel sans ae me Dewi ag 

Carmina ba neers an : - - i fsova dase? a= Se 2 

Sesto eds | oh Uiokd Sorat ca
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    f2| trck.cla Adabe Spurr elgg mugss fa @ axishon mark. BEN Sch} 
  

  

  

  

  

        

  

  

      

    

Portion Forte . ee eee Conbgure Sanatey Box 

Besa: Let CO Fovaze: i 

2 ait Texediown - 
EF casan vor Soe ee — . . _, Paetoma: |e | 

fas 1A Labels 
pom [| wen fee | Fes setailat Digitally signed by: 
Y-ceda: fol Feagty fp | : I - 

ned By taby agned by |   

(1) Pace an erage on the eignzare box 

  

  

  

File Tools Help 

| Select the Ota Certeste... | Crete Cotte, 

  

- Digtady sign: 

~ ChAmrge POF doamee © @ Afokbot wth POF docmerts “ * Cumart estficate was iasved ta: daved Akhum, Vaid und: — 
2 23-Dee19. Cathie te Sernce Provider, Mopadi> 

Enharued RSA and AES Cytogaohic Provider: - 
Location: havso® Story 

Og muon hoch aknrten: SHA) 
1] Cesiy PDF document 

k = pies       

      

  

  

  

    
  

Soringressn | 

. : 

Restore Delaty Fooly Digtsl Soratere (Bat 

umber af POF documents 2
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IX THE HIGH COURT OF DELHI AT NEW DELHI 

- ABO NYE 

1. Goto = 
Destination -- Appeies 
Folder & ae 
check vera 

Digitally * peat 
signed PDF Tirowrk 
File coast 

mar 
ORDER 

2. PDF File After - ee 

Digital : 
Signature : ane 

OCTOSER Gt 325 

3. Digital 
Signature 

vA 

ABS cepts : Pape 22 
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There are many free software program available online that can be 
“downloaded from internet for creating bookmarks in PDE files. Thesa TrOM incense Gung VOOR Marss a Pils. Pls 

includes Foxit Reader, Abbyy FineReader, Adobe Acrobat etc. 

' “Foxit Reader(Using for Bookmark) 
- Download the software from website 

-https://www.foxitsoftware.com/pdf-reader. The software program 
-may be downloaded by clicking on Free Foxit Reader Download link 

- available on website. 

  

Open the PDF file to Bookmark 

Using Foxit Reader — free trial 

  

Select open: . Mees i a ch ae ee Se 
the PDF ee : CG ae 
document to a ee EU a i 
make 

bookmark 

  

serene 
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Using Foxit Reader — free trial 

Right-click the 
selection and 

click: Add 

Bockmark... 

on the shortcut 

menu or Press 

CtrHB > 

on 

Bookmark 

(Bookmarks 

panel will open) 

   

  

    

  

ad Baeasab 

Heal Wods 

nen 

    
    

   

    

   

      

1. Type the name 

of your Bookmark 

  

2. By default, the 

newly created 2 i 

bookmark will 3 ; 

pointtothe start ¢ 

of the current ‘ 

page. “i 

  

RULES 

      

SUPPLEMENT 43 

Bre ety t Fre tie Ptt 

      

  

    bra Fer syn satu Yar 

a fa Rares 
Beachy fe te 

er ar 
* 

Biwe 

“SS {GHER JUDICLAL SERVICE EXAMINA HON 201g 
Anstructious : 

PARTI 
Tye HEAT the exams il bese ae 

  

uh 

ling cae IDS twa? years, 

4G 00 ist Jouuary, 2019 Le, the Lot dey of Fouuary of tht year da 

ey y conditions far admission 9 2b 
ese [Tele stages of exomnination. tor which they are afvoitted hy thls Count viz, Prelhoinacy 
vty Raunication furiticn) and the siva voce tholl ke purely: provisiounl. ae fo thelr 

iiisions Tham verification at amy time Helaee or aller the Prelitnipary Taannmatinn 
ve vis vue, af fs fotnd thal te carnictsle curs ol Ful] any of the eligibility 
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DELHI GIGHER FUDECIAL SERVICE EXAMINATION 
Tnserettoes 
Parts 

A candeduve bal be elesive ip appear afthe exausamnce Ubeshe a 
i tells, 

1b) agmsssa ne bai patted a ro saltpeme for ne ine fea ? ens 
tt) P paracu sho bys oot tisnad Har age al 48 seme so 08 TH Sainte, DOG Le che st dey af fatatey of the yeu ak 

‘ach the mpphratun de pppondmens ace mined E 

me 

    

        

      

Thess epphnse dor le exemnatan showld exauty thie dey ASBIE ; 
. the a al he stages od eseuuatin $35 

Exvcewsnat os, Mein Examen (suited) eat Qe ore    
sabadiang the sesso! ehuteirs coodinans, if ex venfineticn af coy Soa bere ot 

‘are Exazunctiog forteen) acd the wea voce stye found Ghat te ceadndate doc: ust full may of the elgeboy 
foes causlicnns fe the wiamtomcica she sbacet Canceited wotbomt any ating 6: Getler seftrasce ' 

Rule TLof he Dolby siipher Kejucrat Sart Robes. 1800 refed wide Apphesien Form mess as folios : 
BISQCALIFICATIONS 
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APPENDIX-VI 

Sania. 

Se ee   
  

In-this you can do Document filing in the already filed matter. 

  

  

1) There is a submenu — Fine COURT oF Bt 

Caveat available in e-Filing EE goat tig gale 
menu.    Covent Filing 

  

1) Select Case Type 

  

2) Enter Caveator’s & Non- 

Caveator’s Details 

3) Enter Impugned Order 

details 

3) Add e-court fee 

4) Select document 

to be upload 

5) Click on Save button to 

submit the Filing. 

  

nee
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CAVEAT FILING 

  

  

After uploading, the following screen will appear with the Diary number 
for the case you have filed 

HIGH COURT OF DELHI 
oF ling te 

  

  

¥ Diary No. E-435022/2020 

Srilinmative Eel Meseaye 

    

(rR 

  

site es 

  

eer eo sey Sf can 

os Sat bere ta seelbe ents 

    

= Tolwsety So 

  

  

INBOX: Now you can track the status of Caveat through your inbox. 

1.) Click on the Caveat : | 7f HIGH COURT OF DELHI 
Inbox sub menu under e-Fillng Management System 
Inbox menu   

Search By: Clary No ¥ 7 Ay Go 

  

   

      

   

  

   

  

*ROFILE 
2.) under Caveat Inbox ¥ oe 

: ~in 
there are two tabs viz fee Casa ints 

aT Rees te 
+8 Document inbox 

  

SCRUTINY--- Lists the 

cases which are in scrutiny 
stage 

+40. Pr 
ait 

WF     

      

  

SORtine     
    

DEFECTIVE--- Lists the LOGOES 
cases which are in 
defective stage 
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